HIGH COURT OF DELHI, NEW DELHI

No.4/Rules/DHC Dated: 3.3.2009

PRACTICE DIRECTIONS

Hon’ble the Chief Justice has been pleased to issue the following practice directions:

1. Copies of the orders supplied by this Court should invariably be supplied
with a copy of the Memo of Parties.

2. In case of appeals, revisions etc. from the orders of the District Courts or
Tribunals, detailed particulars i.e. cause title, date of decision and name of
the District Court/Tribunal which passed the impugned order should be
mentioned in the Memo of Parties.

The Practice Direction will come into force immediately.

By order of the Court,
Sd/-

(Ajit Bharihoke)

Registrar General



